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SOUGAT SINHA, Advocate ——"""LGF 736, Defence Colony

MCIArb (UK), LLM (Lon.), LLB, FCS, ACIS New Delhi-110024

sougat.sinha@artha-legal.com
+91 9212173310, +91 9810383310 sougat.sinha@gmail.com

Ph.: +911165153310
- 4911141617733

30" November 2017

To,

The Insolvency & Bankruptcy Board of India,
7th Floor, Mayur Bhawan, Shankar Market,
Connaught Circus,

New Delhi -110001

Sub: Voluntary Liquidation of Clementia Mining Private Limited ; r Special Resolution
passed by the Shareholders dated 30" November 2017 i

Respected Sir,

The Shareholders of Clementia Mining Private Limited (‘the Company)‘ have passed a special
resolution dated 30.11.2017 under section 59 of the Insolvency & Bankruptcy Code, 2016 for
the Voluntary Liquidation of the Company and have appointed the undersigned as the
Liquidator for the said voluntary liquidation process. ‘

I
Kindly find attached a copy of the said special resolution for your recmds pursuant to the
provisions of Section 59(4) of the Insolvency & Bankruptcy Code, 2016 read with Rule 3(2)
of the IBBI (Voluntary Liquidation Process) Regulations, 2017. ‘

Thanking you.

Yours faithfully, 5

Liquidator of Clementia Mining Private Limited
IP Registration No. IBBI/IPA-002/IP-N00395/2017-2018/11170

Enclosed:

1. Special Resolution dated 30.11.2017 of Clementia Mining Priqute Limited
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To "public.ann" <public.ann@ibbi.gov.in>
c "Neetu Pandey (Neetu)" <neetu.pandey@artha-legal.com>,
"Manoj Kumar" <manoj.kumar@artha-legal.com>,
"Sougat Sinha" <sougat.sinha@gmail.com>

Tags Q

Dear Sir/Madam, |

The Shareholders of Clementia Mining Private Limited (‘the Company) have paésed a special resolution dated
30.11.2017 under section 59 of the Insolvency & Bankruptcy Code, 2016 for the Voluntary Liquidation of the
Company and have appointed the undersigned as the Liquidator for the said voluﬁtaw liquidation process.

Kindly find attached a copy of the said special resolution for your records pursuant to the provisions of
Section 59(4) of the Insolvency & Bankruptcy Code, 2016 read with Rule| 3(2) of the IBBI (Voluntary
Liquidation Process) Regulations, 2017. |

A copy of Public Announcement in Form A is also attached herewith alongwith a signed copy of my cover
letter. Please do the needful for publication on the website of IBBI. ‘

Thanking you.
Yours faithfully,

Adv. Sougat Sinha
Liquidator of Clementia Mining Private Limited
IP Registration No. IBBI/IPA-002/IP-N00395/2017-2018/11170

Sougat Sinha Advocate
MCIArb, LLM (Lon.), LLB, FCS, ACIS
Registered Insolvency Professional
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This email and any information and files in this transmission is privileged and
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LGF B36, Dcfence Colony
Ncw Dethi-110024

sougat. smha@artha-legal com
sQugat. sinha@gmail.com
Y5 : 4911165153310
R +9lll416]7733

SOUGAT SINHA, Advocate
MCIArb (UK), LLM (Lon.), LLB, FCS, ACIS
+91 9212173310, +91 9810383310

1% December 2017

To,

The Registrar of Companies,
NCT of Delhi & Haryana,
IFCI Tower,

Nehru Place,

New Delhi

Sub: Voluntary Liquidation of Clementia Mining Private Limited — Speclal Resolution
passed by the Shareholders dated 30" November 2017

Respected Sir,

The Shareholders of Clementia Mining Private Limited (‘the Company) have passed a special
resolution dated 30.11.2017 under section 59 of the Insolvency & Bankruptcy Code, 2016 for
the Voluntary Liquidation of the Company and have appointed the undersigned as the
Liquidator for the said voluntary liquidation process.

Kmdly find attached a copy of the said special resolution for your records pursuant to the
provisions of Section 59(4) of the Insolvency & Bankruptcy Code, 2016 read with Rule 3(2)
of the IBBI (Voluntary Liquidation Process) Regulations, 2017.

Thanking you.

Yours faithfully,

-

Adv. Sgugat Sinha
Liquidator of Clementia Mining Private Limited
IP Registration No. IBBI/IPA-002/IP-N00395/2017-2018/11170

Enclosed:

1) Special Resolution dated 30.11.2017 of Clementia Mining Private Limited
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CLEMENTIA MINING PRIVATE LIMITED -

Regd. Office: Lower Ground Floor, Plot No. 17, Poorvi Marg, Vasant Vihar, New Delhi- 110057
CIN: U13201DL2011PTC221407 '
Phone: 01149537715, Email: info@jpku.com,

CERTIFIED TRUE EXTRACTS OF THE MINUTES OF EXTRAORDINARY
GENERAL MEETING OF THE MEMBERS OF CLEMENTIA MINING PRIVATE
LIMITED HELD AT THE REGISTERED OFFICE OF THE COMPANY AT
LOWER GROUND FLOOR, PLOT NO. 17, POORVI MARG, VASANT VIHAR
NEW DELHI 110057 ON NOVEMBER 30, 2017 AT 11.00 AM

“Resolved that pursuant to section 59 of the Insolvency and Bankruptcy Code, 2016 read
with IBBI (Voluntary Liquidation Process) Regulations, 2017 and having regard to the
declaration made by the Board of Directors dated 2™, November 2017 stating that the
Company shall be able to pay all its debts in full out of the bank balances of the Company
(there being no other assets in the Company), the consent of the Company be and is hercby
accorded for voluntarily liquidation of the Company.

Resolved Further that Advocate Sougat Sinha registered as an Insolvency Professional with
Insolvency and Bankruptcy Board of India be and is hereby appointed to act as the
Liquidator of Company pursuant to the provisions of section 59(3)(c)(i) of Insolvency and
Bankruptcy Code, 2016 and the Rules 5 & 6 of the IBBI (Voluntary Liquidation Process)
Regulations, 2017, on the following terms and conditions;

i) the Liquidator shall be paid a lumpsum remuneration of Rs.1,00,000
- (Rupees One Lakh Only) excluding GST but subject to deduction of tax at
source, if any, which shall form part of liquidation cost;

i) in addition to the above the Liquidator shall be entitled to his other
incidental costs, charges and expenses;

iii)  The Liquidator shall function in accordance with the Insolvency and
Bankruptcy Code, 2016 read with the IBBI (Voluntary Liquidation Process)
Regulations, 2017 and any other applicable laws, rules and regulations as
the case may be;

iv)  The Liquidator is entitled to operate the Bank Account of the Company
namely Account No. 034605000386, with ICICI Bank, Malcha Marg,
Chanakyapuri Branch, New Delhi with effect from the Liquidation
Commencement Date i.e. the date of passing of this Special Resolution;

v) The Liquidator is entitled to open and operate a Bank Account of the
Company in Voluntary Liquidation under the name "Clementia Mining
Private Limited - in Voluntary Liquidation™;

vi)  The Liquidator shall be entitled to engage any professional to assist. him in
the discharge of his duties, obligations and function for a rcasonable
remuncration and such remuneration shall form part of the liquidation cost.

CERTIFIED TO BE TRUE

FOR CLEMENTIA MINING PRIVATE LIMITED

<>

PRAKASH LAL KAPUR
(Dixector)
DIN: 00005793

Date: 30/11/2017
Place: New Delhi
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